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03.02.2020: Learned counsel for the Appellant submits that the 

Appellants are making endeavour for settlement, in so far as Respondent 

No. 1 is concerned. 

Learned counsel for the Resolution Professional submits that apart 

from claim of ‘Operational Creditor’ (Respondent no. 1), he has received the 

claim of one Financial Creditor – ‘Union Bank of India’.   

Learned counsel for the appellant expresses the intention of 

appellants to settle with both the creditors through mechanism 

contemplated under Section 12 A of I&B Code.  

One more opportunity is granted to take effective steps, failing which 

the appeal may be considered on merit.  

Learned counsel for the Appellant shall provide complete set of paper 

book to the learned counsel for the Respondent within two days. 

List this appeal ‘for orders’ on 28th February, 2020.   
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